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Re soni 
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r Appi ic nt (s) 	____ 

Athoo 	.Responderrt ( s)_ 	 v: .R c  IA . 

Noteso 

25.2.02 
: 	

Heard Pir. M .Chanda q  learned counsel 
C. . 	 h/- 	r 	 for the applicant. 
viie i 	4 
Dated .... :i 	 The applicato is admitted. Call 

for the records. 
Rei trap P 	 0 	

List on 28.3.2002 for order. 

	

J 4 	 Jvlember 	 U1ce- Chrman 
mb 

128.302002 	pu/,t up after Service report. Listr/ 

' 

•-%4' etwL 

4*.UU4. 

I 
C 	 vt __ I 

Member 	 Vice-Chairman 

Service i8 complet4. fir. S.Sarma, learn.. 
ad counsel for the Respondents prays for tim' 

to file written statement. Prayer is allowed. 

List on 27/5/2002 for orders, 

Member 	 Vice-Chai man 

I 

mb 	
Fl 	 [i 
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2795.02 	tJrjtten•statement has beefl Piled. 

The case may now be listed for 

hearing on 27.6.2002. The applicant 

may rile rejoinder, U any, within 

two weeks from today. 

,1 

ViceChajran 

	

- 	mb 

27.6.02 	List again on 24.7.2002 for 

hearing o as to enable the respondet 'YJ'' \\& 	j&e-u. 	rt 	 , 
to file connected documents. 

- 	 Member 	 Vce..Chajtman 

pg 
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jy 	•i 1 	 . 
(J 	 .1.8.02. 	Heard learned counsel for the CC 

parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

-  separate sheets The application is 

allowed in terms of the ordr.. No 

costs. 

Orf 	
L L 
Mebr 	 Vice-Chairman 
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IN THE GAUHATI HIGH COURT 

(High Court of Assani, Nagaland, Meghalaya, Manipur, Tripura, - 	
Mizorani & Arunachaj Pradesh) 

CIVIL APPELLATE SIDE 

Ae,If/orn 	WP( 
Civ(R le

) 	
No. 

.. 	 ....k... of 	20O 

4 Appellant 

Petitioner 

Versus 
)T; \ffrwcL kitrAcM cctyr\w2L 

Respondent 

Appellant Opposite Party 
For  

Petitioner  

Respondent 
For 

Opposite Party ,/- t r •"' /)(_, 1Y)i1i 	 - Th'\ '.' L4*t4I4 

3 	Mit- N ctk& i 
Noting by Officer or 	 Scria 	Date 	0111cc notes, reports, orders or proceedings 

Advocate 	 No. 
- 	 with signature 

21 	I 
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Noting by Officer or 
Advocate 

Serial 
No. 

Date Office notes, rcport:s, orders, or proceedings 
with sinaiurc 

2 3 4 

WP(C).N( .6334 of 2002 
BI FORE 

HON' 3LE MR J JSTICE D.BISWAS 
HON'B E JUSTICE SMT.A.HAZARIKA 

7.12.06 
This w it petiti n is dire ed against the judgment and order 

dtd.1.8.02 	p Lssed 	I y 	the entral. Administrative 	Tribunal, 

Guwahati Be ich in 0 iginal ap lication No. 54/02. 

We h ye hea d 	Mr.1 harma learned counsel for the 

petitioners an I Mr.G1 )sh learn d counsel for the respondent. 

The re. ponden was app inted by the 	Assistant Personnel 

Officer(II)N .F.Raih ay, Tins ikia as a Substitute Emergency 

Peon vide or( r dtd.30.4.01 TI trms and conditions provided in 

the appointm nt orde is that 1 ie engagement was, for 3 months 

and it will nct confer' upon the respondent any right to claim for 

further appoijitment., rhe servi e of the respondent as Substitute 

Emergency . eon has been erminated 	w.e.f. 	19.12.2001 	on 

payment of 14 days I  ay in lieli of 14 days notice. The order of 

terminatiOn r ids as f liows: 

n ten s 	of 	r le 	301(I) 	on 	Indian 	Railway 
Establi hment c de Vol: 1 the services of Shri Vinod Kurnar 
Sharma Sub ,.1 mergenci Peon in scale Rs.2550-3200/- 
attache. to Sr. ME/Dsb TGC is hereby terminated. w.e.i. 
19.12.2 )01(FN) with 14 c ays pay in lieu of 14 days notice. 

'1 his issud has the approval of competent authority." 

The above letter of termination does not contain ahing which 

can be consid :ed sti natic. M reover, that apart, the respondent 

was appointed as Substitute Ei lergency Peon for a period of 3 

rnonths only 1 ough e was all wed to continue up to 19.12.01. 

Being' a Substitute Entergency  'eon, h.e was not vested with any 

AGP. High Court-8/0 1-80,000 21-8-2001 

MM 
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Noting by Officer or Scrial Date Office notes, reports, orders or procccdins 
Advocaie No. with signature 
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right to con inue in service, he service of the respondent was 

liable to be discha ged witi )ut any notice on expiry of the 

currency oft the post Igainst w] ich such engagement is made or on 

medical or physica incapac'.ty. 	This 	being the 	position 	his 

termination after ex iry of the,  initial period of appointment for 

any reason Whatsoever cannot be faulted with on the ground that 

he was not s rved w' h any no ice or that the order of termination 

is stigmatic . There is nothing perverse in the order of termination. 

Moreover, the respo dent has been paid 14"days salary in lieu of 

notice as pro rided in Rule 3011) of Indian Railway Establishment 

manual Vol: . We d not fin L any infirmity in the termination 

order. 

We threfore qlow this petition and set aside the impugned 

order of the 1 arned Tribunal. 
Before parting with the record, we would like to observe 

that the term nation f the res  ondent from service will not be a 

disqualificati n on his part in s eking employment/re-employment 

under any au hority irciuding t e Railways. 	- 

Sd/ 11.H$zirika. 	- 	 56/.. D. Bjwas. 
JUDGE S 	 JLLGE •  

Memo No.HC.XXI. 	[OThtc 	 JR.M. Dtd.  

Copy forwarded for information and necessary action tot- 

The Union of Z&ia.represented by the Secretary to the Government 
of Iaja,Ministry of Iailwaya,New Delhi, 
Thd Divisional Railway Manager (P),NF Railway.Luziing. 
Shri 11, Srjnjvas Senior Divisional Mechanical Engineer (Diesel)NGC, 
NP Railway,Lunding, 
The Medical Director,Centrel Hospital,NF Reilway,Maligaon, 
Guwahati-1 1. 

5, Sri Vinod Kumar Sarrna, Son of Late Kalika Sarma, resident of Gr No. 
7500 d, South Hill Colony.Luiding,Dist,Nagaon,, 

J. 

The Central Idminjstrative tribunal Guwahati Bench,Rajgarh Roed, 
2hangagarh.Guwahati 781005. 

By order 

Asstt.Registrar (Judi •) 
9auhati HighCourt,uwahatj. 

vo 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUNAHATI BDNCH 

o.A./RA No. 	
2002 

1.8.2002 
DATE CF DECISION 

Vinod Kumar Sharma APICANT.(S) 

r. Hrishikesh Jjutta. 

VERSUS -. 

Il
e  

Unhlloflof India & Ors.. 	- 	 PESPCTnENI(E) 

t1r. S.Sarma. 
AD\:CATU 	qmij.. 
RIPONDEN'n. 

fi-E 'hONBLE 	MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE *G'BLE 	MR. K.K.SHARMA, MEMBER (A). 

1 	jvhethr RecorterS of local papers may be alloe to 
see 

he judcmeflt ? 

2 	To be referred to the Rporter or not ? 

3 	.Thther their Lo:dships viish to sE.e the fair copy 
of the 

Hu.dgiRent ? 
4 	

:..tr the judgment is to he circulated to the other,  

;Benches ? 	 - 

Judgment delivered by Honle Vice-Chairman. 

/1 

N 

Dr 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 54 of 2002. 

Date of Order : This the 1st day of August, 2002. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Sri Vinod Kumar Sharma 
Son of Late Kalika Sharma 
Resident of Gr. No. 750G, 
South Hill Colony, Lumding, 
District-Nagaon, 
Assm. 

• . .Applicant 

By Advocate Mr. Hrishikesh Dütta. 

-versus- 

The Union of India 
Represented by the Secretary to the 
Government of India, 
Ministry of Railways, 
New Delhi. 

The Divisional Railway Manager (P), 
N.F.Railway, Lumding. 

Shri M.Srinivas, 
Senior Divisional Mechanical 
Engineer (Diesel)/NGC, N.F.Railway, 
Lurnding. 

The Medical Director 
Central Hospital 
N.F .Railway, 
Maligaon, 
Guwahati-781011 

.Respondents 

By Advocate Mr. S.Sarma on behalf of Standing Railway 
Counsel. 

0 R DER (ORAL) 

CHOWDHURY J. (v.c.). 

The applicant 	was engaged 	as 	a substitute 

emergency Peon in the scale of Rs.2530-3200/-andlpOsted to 
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the 	service of substitute emergency Peon attached to 

DME/TSK with effect from 23.04.2001 on the terms and 

conditions mentioned in the letter of appointment dated 

30.04.2001. Subsequently by order dated 17.7.2001 the 

applicant was spared as emergency Peon attached to DME, 

Tinsukia and he was attached as emergency Peon to the 

Senior DME (D), New Guwahati. According to the applicant 

he fell sick on 6.10.2001 which annoyed his officer under 

whom he was attached. On 15.10.2001 respondent no.3 

summoned him and handed over a communication addressed to 

respondent no.4, the Medical Director, Central Hospital. 

The applicant accordingly handed over the said letter and 

he was allowd to go back and accordingly the applicant 

returned to his duty place. It appears that the said 

communication dated 8.10.2001 addressed to Sr. DM0 (IC) 

to arrange for Medical Examination of the applicant and 

to issue Fit/Unfit certificate enabling him to take 

necessary action. By leter dated 1.11.2001 the applicant 

was made temporarily unfit for three months and was 

I 
 directed to report to Senior DMO/NGC with sick memo for 

taking him under sick list. By the impugned order dated 

• 18.12.2001 the service of the applicant was terminated 

with effect from 19.12.2001 with fourteen days pay in 

lieu of fourteen days notice. The legality of the said 

action of the respondents is challenged as arbitrary and 

discriminatory. 

2. 	The respondents contested the claim 	and 

submitted that the applicant was a substitute emergency 

Peon and his service was terminated in terms of his 

appointment and as per rule. Mr. Hrishikesh Dutta, 

learned counsel for the applicant on the other hand 

Contd.. 
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assailing the impugned order of termination contended 

that the impugned order was passed per se, arbitrary, 

discriminatory and in violation of Article 14 and 16 of 

the Constitution. The learned counsel for the applicant 

stated and contended that the said order was passed as a 

punitive measure which would be evident from the order 

of termination itself. Referring to the order of 

t e rmi na ti on  from service dated 8.12.2001 1'1r. H. Dutta, 

learned counsel for the applicant pointed out to the 

endorsement made in the terminsation order to the Sr. 

DME/D/NGC wherefrom it was  clear that the order of 

termination was isued with reference to his Note No. 

IF/283/D/M/F.Peon (Loose) dated 08.12.2001. The learned 

counsel for the applicant submitted that the foundation 

of the termination was passed on the said Memo which was 

sent by the Senior DME as a measure of punishment. Mr. S. 

Sarma, learned counsel for the respondents on the other 

hand submitted that the order of termination was lawfully 

made. Mr. Sarma submitted that emergency substitute peon 

can be appointed in terms of the appointment letter and 

in conformity with the policy for engagement of emergency 

peon. Such person can also be terminated from service 

without holding any departmental enquiry. Such person can 

be continued only if found suitable. Mr. Sarma referred 

to the decision of the C.A.T., Principal B.ench, rendered 

in O.A. No.1589/98 disposed of on 21.3.2001 in the case 

Df Manoj Kumar Poddar Vs. Ministry of Railways & Ors. Mr. 

Sarma also produced relevant records. In the records a 

ommuncation bearing Office Note No. 

E/283/D/M/E.Peon(Loose) dated 8.12.2001and records also 

included the office memos. The said communication itself 

indicated that the concerned authority was not satisfied 

Contd.. 
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on the performance of the applicant. According to the 

respondent no.3 the app.icant was not dependable person. 

The full text of the letter dated 8.12.2001 is reproduced 

below 

"Sri Vinod Kumr Sharma has been engaged by me as 
emergency peonwhen I was DME/TSK w.e.f. 23.4.01 
vide DRM(P)/TSa'5 order No. E/254/E Peon/pt-I DT 
30.04.01. Subequently Sri Sharma has been 
transfered frorlp TSK to NGC on his request vide 
DRM (P)'s 1etter No. E/283/III(M) dated 5/10.0.01 
and joined at NGC on 11.07.01. 

The performance of Sri VinQd Kumar Sharma 
E/Peon of Sr. thbIE/NGC has been unsatisfactory. He 
speaks lies very often. Being emergency peon, 
this nature of speaking lies is totally 
unacceptable since it made him not a dependable 
person. Moreover he has not been carrying out the 
instructions properly and when questioned, he 
tells some execuse which turns out to a lie. 

Because of his unsatisfactory service, the 
certificate of performance at the end of first 
three months has been withheld so that he would 
improve his c6nduct. But there has been no 
improvement. On the other hand it is becoming 
worse. 

He is vei±y negligent. When he is sent to 
call somebody or to fetch something from 
office/residence of other officers Or 
supervisors/marIet, he invariably takes abnormal 
time to return without any justification. He is 
working in his own direction neglecting my 
instructions. 

Under the above circumstances, Sri Vinod 
Kumar Sharma Emergency Peon /Sr. DME/D/NGC 
cannot be contiiued as my emergency peon. Hence 
it is requested that necessary action may be 
taken to terminate the services of Sri Vinod 
Kumar SharmaE/Peon with immediate effect 
observing all the formalities and rules" 

3. 	Considering all the materials on records,it 

does not appear to us that the order of termination was 

simplicitor. Rule 301 of Indian Railway Establishment 

Manual speaks of terminiation of service which reads as 

follows 

"Termination of service and period of notice (1) 
Temporary railway servants - 

When a person without a lien on a permanent post 
under Government 	is appointed t.o hold a 

3 	 temporary post or to officiate in a permanent 

IJ 	d 
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post, he is entitled to no notice of the 
termination of his service if such termination is 
due to the expiry of the sanction to the post 
which he holds or the expiry of the officiating 
vacancy, or to his compulsory retirement due to 
mental or physical incapacity or to his removal 
or dismissal as a disciplinary measure after 
compliance with the provisions of Clause (2) of 
Article 311 of the Constitution of India. If the 
termination of his service is due to some other 
cause, he shall be entitled to one month's notice 
provided he ws engaged on a contract for a 
definite period and the contract does not provide 
for any other period of notice; and to a notice 
of 14 days if he was not engaged on a contract. 
Temporary railway servants with over 14 days if 
he was not engaged on a contract. Temporary 
railway servants with over three years continuous 
service, shall, however, be entitled to a month's 
notice. The periods of notice specified above 
shall apply on either side, and steps should be 
taken to bring this condition to the notice of 
the railway servants concerned." 

Rule 301 makes it clear that persons can be terminated 

from service without notice when such termination is due 

to expiry of sanction to the post. Mr Sarina, learned 

counsel for the railways submitted that the order of 

termination did not indicate any stigma. It may be 

contained in the documents referred to the termination 

order. We have already mentioned about the memos written 

by the respondent no.3 which itself indicated the nature 

of allegation on the applicant and the same prevailed 

upon the authority to issue the termination order. Mr. 

Sarma, learned counsel referred to the decision of the 

Supreme Court in Krishnadevaraya Education Trust and 

another Vs. L.A. Balakrishfla reported in 2001 AIR SCW 253 

and submitted that during the period of probation if the 

performance of an employee is not satisfactory which 

means that he is not suitable for the job, the the 

employer has a right to terminate the services as a 

reason thereof. There cannot be any dispute on the 

proposition laid down by the Apex Court as cited by Mr. 

Sharma. The said judgment also indicated that if such 

Contd.. 
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order was challenged the employer will have to indicate 

the grounds of the termination. No doubt in such case if 

the performance of an employee found not satisfactory 

the employer has the right to terminate the services in 

terms of the appointment and policy but when such 

termination, is for such alleged misconduct in that case 

that cannot be said to be a termination simpliciter. 

Such thing happened in the instant case as was reflected 

in the letter dated 8.12.2001. The decision referred to 

by Mr. Sarma is not applicable in this case so much so 

that the case of termination was not in terms of Rule 

301 (1) IREC. 

For th.e reasons stated above we are of the view 

that the impugned order of termination dated 18.12.2001 

is not sustainable in law and accordingly set aside. The 

respondents are directed to reinstate the applicant in 

service forthwith with all consequential benefits. 

The application is accordingly allowed. There 

shall however be no order as to costs. 

(K.K..SHARMA) 	 (D.N.CHOWDHURY) 

Member(A) 	 Vice-Chairman 

trd 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(n Applicat:Irn under Sect..on 19 of the dmjn .istrat'ive Tribunals ct 

85) 

Q.. Na.../2001 

BE T L) EEN 

Sri VI nod Kunia rSherma 

Son of Late Ka..L Ike Sharma 

Resideri t of Dr. No.  

South Hill Colony, Lurnclinq 

1:)istrict Naqaon 

issam 

Applicant 

• The Union of India 

Rep rosen ted by the Secro tary to the 

Dovernrnent of India. 

Miri .istr y of Ra.i lways 

in 1) a 1 h .1. 

1 he D.ivis ...anal Ral lv.iay Manaqer ( P) 

N. F Rai 1ay, LurndInq, 

The Shri M.Srinivas 

Seii:ior Divisional Machan lcd Enqirier (Diesel) ./NDC 

N..F ..kaIJ.L'Jey,, Lurndnq. 

tIwc 
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4, 	The Medica.i Director 

Central Hcisr:ital 

N,F,Raiiwey 

a 1 i q a on , 

Guwahati" 731011 

Respori den f:s, 

[:)ETILs OF THE. 	pITC1" 10N 

Par"ticu lars of order aoainst which this arol icatici i is made 

'This appi icat:iori Is made aqal nst the impi.,iqtd,, order dated 

13. 12 .. 01 issued by the respoiiden t No 2 terminating the 

services of ......appl.i cant in an arh:it rar'y and unfei r manner 

arid at the I r'istanca of the resporiden t No.3 with a male f ide 

:ntention and w:i'thout assign ing any reason - 

2. 	Jurisdiction of the Tribunal. 

The app! ican t dccl ares that the sub; ect matter of this 

eppi icaticin is well within the ,'urisdictIon of this Hon ble' 

r i tuna 1 

3, 	LimitatIc'ri. 

The app! icant.: fur ther declares the t this appli cation is 

'flied wit hint the I imi tat ion prescribed unde r section- 'z-1. of 

the cdm:in:is't;rative 'lr:i,bunale Act, 1935. 

4 	F a c t s of t h e case. 

4,1 That the ap Diican't is a cii: izen of India arid as such he is 

en t it! ed to all the rights, prote(:::tions and privileges as 

qua ran 'teed under" the Contitutiori cf It 	He is 

app roe d'ti nq this Honble Tribunal challenging the legality 

\Li4aaL )ct S1nc 
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and val id:i,ty of the action of the responderi ts inter'rriiriating 

his services by issuing Lhe impugned order,  dated 181,2,2001 

4.2  That the applicant; belongs 1:0 a very poc' r fami 1 y and has 

read upto VIlith stdard. He could not prosecute further 

studies for want; of f inanci 1 support It is stated that the 

applicant lost his father at a very tender age and had to 

shOU 1. der the burden of maintaining the ii vet i hood of his 

family. The dr cumatances forced him to q:i.ve up studies and 

to he in search of a lob. 

4,3 That the applicant was fortunate in getting a lob to support 

his needy farni 1 y. Iti s stat;ed that there war e few posts of 

Subs Li Lute Emergency Peon under the disposal of the 

respon den ts whi ch were sought to be filled up by se].,ect.ing 

at igible pa coris. The applicant having passed the VII Eth 

standard was found suitable and therefore, was sari t: for 

Medical E><amiriatiori,, On being declarer. passed in the Medical 

category, the applicant was found suitable and was 

therefore, allowed to work as Emergency Peon (ttached with 

DME/TSK) wit h a. f fact from May, 2000. However,, subsequentLy 

he appoiri ted as Subs Li Lu t;e E:rne rgency Peon in t;he scale of 

Ps. 2550-3200 with effect from 230401 vide order dated 

3004.01 issued by t h e cssistant Per:,,onnal Office 

N. F ,Rai,lwav , Tinsu kia wi Lii the approval of 't:ha Dane rat 

Manager' 	N F. Railway. The said appoint;meirtt Alas made 

sub.lec t: to the terms and condi t; ions as (.', ,.on trtiri;d in the 

order dated 30 	01. above man t;i. oned 

cooy of the aforesaid order dated 300401 is 

annexed herewil:h as Annexure-1 

4,4 That the appi Icant soOn after receipt of the aforesaid 

, o,in ad his du ties under the Divisional Machan i cal 

\U na )6-mL  g LW7  Ct 

U 
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A 

Engineer', Tirisikia and continued to won k to the satisfacL'ion 

of his an per i.or and without any ob. action f rorn any quarter,. 

It is stated that though the appointment ','as made initially 

for' three months the same was ax tart dad by the respondent 

authorities on being satis'f led with the services of the 

applicant However, subsequently by an order dated 17 00"  .01 

passed by the respondent No.3 the services of the applicant 

was attac had to the respondent No.3 himself. The applicant 

accordingly continued to work being attached with the 

respondent No.3 with effect from II. 07 01 against the 

existing vacancy. It is stated that as the attached 

• 

	

	 emergency peon ,, the applicant had to stay with the concarnecT 

cf f ice r and also had to household won ks. The applicant, 

• 

	

	 being in dire need of a ,ob never refused to do the work 

whatsoever he was asked for by his superior 

copy of 1: he aforesaid order dated 17 7. 2001 is 

arinqxed herewith as Annexure-2 - 

4.5 That on the even:ing of 61001.. the applicant 'feJJ sick due 

to attack of viral fever and became confined to bed. The 

next morning, on 7 .1001 the RespondeniNo 3 asked him to 

crepare the break, fast and to go to the market The 

app ii c ant • be. in q ui ab 	t..o move, due t:o body ache. exp resaed 

his inability to carry out the orders and at this, the 

responden t no.3 got annoyed on him. The respondent No.3 also 

threatened that if the applicant did not make him available 

for the works , he would be thro'wn ou t of .5 cub 

4 	That on 15.10.01, the respondent no.3 summoned the applicant; 

and handed over to him a letter addressed to the respondent 

no.4. The respondent no.3 direc'tedthe applicant to visit 

the r'esponc'ent no.4 to hand over the said letter to him 	The 

)_• LeL 
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app I icant. accordingly reported to the respondent no.4 on 

the same day and handed over the said la tter to hi The 

respori den t no4 after receipt of the said letter, hoever,  

al io\'ed 'the applicant to go back,. The applicant ',e.n t back to 

Lu mdi n q r.umed duties un der the respondent No 3 and 

continued to work Al thou I: any obj act ion from any quarter, 

4,7 That thereaf tar on 18.12.01, the respondent No..3 asked the 

applicant to go to the off ice in 'the morning. The applicant 

wan t to the off ice and surprisingly the impugned order dated 

18.12.04. was served upon him after taking his signature on a 

piece of paper in acknowledgemen t of thai mpuqned order'. The 

applicant was taken by a surprise at the issuance of the 

impugn ad order of termination , it was just like a bolt from 

blue too the appi i can t. He however • on rer.el p t of the 

impugned order • want to meet the respondent no.3 But: the 

respondent rto3 did not even ci low the applicant to enter 

his office. The applicant was ::,:.hunted out by the Gate keeper 

and therefore he had to leave the place. 

copy of the impugned order dated LB ,12. 2001 is 

annexed herewith as Annexure'-3. 

4.3 That the applicant states that the action of the respondents 

in issuing the .mpuqned order is seemingly arbitrary, unfair 

and without any lustifiabie reason it is stated that the 

impugn ad order is without any reason and the same has been 

passed in axe noise of execu Li vO whims and fancy and 

therefore the same is liab to be set aside and quashed. 

4.9 That the appi ican L states that as per the terms and 

conditions laid down in his appointment order dated 

30.4 2001,   he would be discharged on eiti'ier of the grounds 

\Und )me 6met_  
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6 	
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namely ( i) theri h is se rvi. ces uie re ri of requ i red by the 

admru. strtion (ii) on expi ry of the currency of,  the post 

age Inst wtiich he was en gaed. (iii) on med:I.cal ground or,  

physical in' paci ty and (iv) in the e,.'eri t of pert ing of 

approved hand. Bu t • un for Lunate Ly the impugned order is 

silent on existence of either of such above mentioned 

çrounds uarran ting Its issuance. it is, therefore., 

abundantly clssr that the impugned order has net been issued 

on either of the. above grounds.. The impugned order being 

i thout any reason • is liable to be set as ide 

410 That the applicant has come to kno'j from a reliable source 

that the impugned order or,  terrn:in ati on has been 1 ssued on 

the basis of a recommendation of the respondent No 4 issued 

at the iristarice of the respondent No .3. From the facts of 

caso narr.a Led above, the applicant has reason to H Li eve 

that 1: he rE.s pen dent No.3 had acted with male 1 ide intention 

and was i nstrurnerit al in the process of issuance of the 

I rripuqned ord(r of termination. It is stated that the 

impugned order of termination has been prima fade.. 

by male f ide and the same is therefore liable to be set 

aside. 

4.11 Tha t this a.p pilcatlon is made bone fide and in the 'ii....terest 

of i ustice 

.5. 	clrounds for relief(s) wi th leai orovisions 

.5.1 For that the iipugned order dated 16 .12 ,O1 is pr:ima fade 

illeqal and bad in law and therefore liable too be set 

aside, 

--~&.j ~e_,Mo 3n 



7 .  

5.2 For that the impugned order of termination is seemingly 

arbitrary, ilthout any justif iable reason and the ref ore 

liable to be set aside. 

5 . 3  For that the respondents have acted dth malaf ide intention 

in issu in g'tshe impugned order of' termination and therefore 

have rendered the same liable to he set aside 

5. 4 For that the whole exerc ice of the respondlents in issuance 

of the impugned order dated 113.1.2 . 01 , has been under taken 

behind the back of the applicant and the same has been done 

in violation of Principles of Natural Justice. 

5 . 5  For that the impugned order has been passed in violation of 

the proceru re established by law and the same has been 

passed on some premises/grounds not sui.sportedby law, 

5. 6 For that the a:. Lions of the respon den ts are against the 

Principles of Jus Lice. Fair play and good consc.ience 

S .. 7 ThaI: in any view of the matter,, the impugned order is bad in 

law and liable to be set aside, 

Details of remedies exhausted, 

That the app 1 icant s tsatee that he has no other al tsernative 

and oi: her efficacious remedy than to file this appl icatiori 

Matters riot oreviousiv 'filed or cendino with any other 

COLI t 

The. appi i can tf u H: her declares that he had not previously 

filed any application klri  t Pc titioni or Suit regarding the 

matter in respect of 	'4hi ch this app.l ica Lion has been made 

j s  'Ae. "ek 962~~ 
.1 	iJ 
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bef or'en any ecu r t or any other so thority or any other Eenh 

of the Tribunal nor any such appi icai:ion , 	 'rit Petition or 

Suit is pending before any of 	them. 

S. 	Reliefs souciht for 

Under the facts and c:i rcumstances stated above., the 

app Ii can t humbly prays that your Lords hips be p leased to 

issue notice to the responcjen te to shoi cause as to why the 

reliefs sought for by the appi ican L shall not be granted., 

call for the records of the case and on per -usel of the 

records and etter hearing the parties on the cause or causes 

that may be shown be pleased to grant the fol lolAing reliefs 

8.1 That the impugned order of termination dated 18.. .1:2.2001 

( Annexu re---3) be e't aside and quashed. 

2 The t t he respon dents be directed to reinstate the eppl icart 

in service with all service benefits. 

5,3 Costs of the application, 

8,4 Any other r'elief or reliefs to i4hich the applicant is 

entitled to., as the Hon hie T ri burl may deem fit and. 

proper .  

9. 	In terim order-  oraved for. 

During pendency of this application the ar:.pl leant pr'ays for 

the folloing relief 

The t. the applicant although do not pr'ay for any interim 

n-el :ie'f , hoLever ,  prays fc'r an early hearing of the Original 

ppl icatior 

13n(O- XUWA)Z8& ~72q 
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..LO. 	This application j:' f if led t:hrouqh d.,ocates, 

Particulars o the 

1. 1 ;i. ) 

iv) 

12 	List 

l..PO.. No. 

Date of ISSL.!C 

Issued from 

Payable at 

of enclosures, 

tated in the inde< 

34' r O117 

Guahati 

Gi..P..CI . 	GLahati. 

$nc 
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vRIFIcrlut 

I, 	Shr 1/ Sri Vi nod Kumar Sharrna, Son of Late Kal I ka Sharma aged 

.bbut years. Resident, of Gr. No, 750(c) ,South Hill Colony, Lurnding 

DI Jtc lot Naqaori (ssam, do hereby verify that the statements made In 

araqraph 1 to 4 and 6. to 12 are true to my knoledqe and those made in 

Pagraph S are true to ny legal advice and I have, not suppressed any 

tate r iai I act. 

nd I 	sign this 	verif ication 	on 	this 	the 

of , , , 	 , 

I 	
)t4 9h,22 
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ANxU -! 

()fficc o1(Ii 
• 	Dlvi. Rly.Managcr(l') 

• 	Thsukia. 

• 	F)ATE 30.04.2001 NO. E/2541E-PEON/1 1 T.1 

To 	.: 
\'inod l(uninr Sarina. 

do. I)MEiiSK. 

Sub:- Engagement of Substitute Eiuctjciicy Pc-on attached toDME/TSK. 

As communicated by GM(P)/MLG about the approil of Geneni Mainger vide letter 
No E/227/1 14(M) Pt I Dt 23 04 2001 and on being declared passed in Medical category C/I ( 

One) you are heleb) (cmpormly engiged as subjiEeJ-jil.ergehq pj s25SO 3200/ 
on ny Rs 2550/ plus usuil alIo inces is idmissible from time ito. time and posted tothe sen ice 1  

of substitute l3mcigeny Peon attached to hME/TSK with effect from 23,-O.20Qj on the 

lol lowing terms and conditions. - 
A 

I. Your ciigagciiicnt will not con Icr upon you any right to ctaiin for furthier appointmCnt in 
this Railway and you are liable lo he discharged wifflo'it any notice when your services 
will not be rcquitcd by the administration or on the èxpiry of (lie cwicncy of the post 
aaint which you arc Cilgflge(l or on mcdicnl ground or piiysica. in-capacity or in (lie 

event of posting of tppiovecl 11111(1 

You will be transferred with the officer for whom you are engaged as substitute 
cnicrgncy peon or will be diccit uged in the event of (lie Offlei For whom you are 
engiged expiecscd his/her un illingnesc to take you on (raiislet along with hiiiii 

3 

	

	The eng-igemcnt of emergency peon of the Iirst instance xvill he for a pet iod of 3 
(1 hi cc) months only and further extended oii ieceipt of certilicite from 
Contiolhing Omcer thit the services of the enicigency peon is sitisfictory and lie 

cmi be continued further. 

01 (A.L/ 
Asstt. Personnel O.fflcer(ll) 

N. F Railway, linsukia 

• 	Copy forwaicd for information and necessary action to :- 

I. GM(P)/MLG. 	.: 	 . 	 .. 	
. •. 	.. 	. 

2 OS(P)/LM I3tIl at offlcc in duplicate to diaw his salary fiom 23 04 2001 

DAO/TSK. 	 • 

BOS at office. 

• 	5. COS(P)I EM. 	 • 	 • 

DME/FSK. 

COS) to DME/FSK . lIe will submit Master Roll of Sri Vinod Kumar Sarnia 

every month 

For DivI. R.1 1y. Manage.r(P) 
• 	 N.F.Railway/Tinsukia 

LE 

• 	•- 
• 	 ••. 	• 	 •- - 	 •• 	- 	 • 



• 	 •.. 	 V 

Office of th 
Sr,DMa(DIEEL)/t'm 

OFFICE ORDER 
• 	 •••••• 

Ir terms of DPM(P)TSK's L/No.T/233/III(M) dt,5/10,7,2001 
and ADt1 (ow) /TS K 1 s sparing let te r No • E. 'l-G dt 10.7.2001 
Sri Vinod Kr. Sarma, 1 1Peon attached to DtTSK is hjreby 
reported as E'Peon attached to SrDM(D)XNC on 11.t7.0i(FN) 
on pay is.2550 1- in scale of fls,2550-320!(RS)e.f. 11.07. 
2001 agaiist the existing vacancy. 	 1 

- 

sDME(pIESj/NG: 

\io.E'283/D/M/Pt.V/MiniS 	 Dated 17.7,2001 

;py forwarded for information and necessary action to:- 

1) FA 3. A0/MW 
2 CMPE(D)/;ilW 
3 DM (P ) /L 	? T S K 
4 GJA(P)/MLG 	 :• 

DiO/LM3 
• 	: 	• 	•• 

D1EITSK' 	• 
t) ;c/G at Office 	 • 
)). 'jll Clerk at Office 
10,4 Dealing Clerk at Office 
L) Staff concerned through 005/C at Office 

12) P/Case, 	 • 

/ 

c5 



82320. 
.i 1PT/Nane.....j.f 	i')J 	HA4p4uc.:, ' 

T/Address c.2-4 O1 t-fi 

tJSLgnature 1iL . 	ciiz.4 

: 

- 

	

A"-Sgn ''Ot1sang Officer 	-' 
• 	• 	.:- 	 _____________ 

•:' 	 c'11/Da.te  
LTI 

• 	••.. 	 • 	:* 
•. 	•. 

T/HezghtS 

frr 
IdentificaEion Marks 

" 1 . 

ip 

I. 
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8i 443  , 	
" 	ardNo ' 

LIMnliH 	
•,:. DA 	FAMILY O 

JLO1A 	11frPq'Agc 	t Shrl Y'f 'i Oi J 
NatInO 

2. DepaJpnI p 	 - 

3 RCSldLfltlal Adthcss' t4_/ 
 

1.4 
4 Place otwork 	r4 	 , 	 -_ •j 	. 

5' Health unit 1 for trcatrnnI m/ 	Q' 	 _. 	_ 

sLgnaturcJihumb 
'S unrsaiOno[ teI 	 '.. 	 ' 	 - 	 -- 

atf 	

2 - - 	 -- 	 - - - 

t4 	"rar-&l" tcludø only wife er husb'alld 

L 	
, chlldreQ or step childtefl nd dopOndeut. as 

cove1d under Pass ruleS  
XT .....  

7 	 . 	 . /two  

0 ) S 
 

1 

F 
ft . . 
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I 	(COFDEtIAr) 

Of f icn of th 
Sr.i)FIE (Die'i )/iiac 

14OL1F/J)f3S/J...pt,T 	 L)td O3-iO-2OOi 

L.' 	 . 
: 	

(ic) 
- 

'4 'Ha1th Unit 

j 
Subz icdici. Chk_up of 8bri Brux Vumr 

Shorrnn, Lnorcjccy peon of Sr4C (DsI)/ucc. 
-, 	 •e.q... 

1' 	S  
ri Dinod Kumrrm 0 	bcen ttcjc by the t 	dericpid 	'mcrqc'ncy Pctin i irt]/2OO1, ror,  th 	st 

3 (thrr) mothhc i 	ot b1c to perform c1utits of 
rgny peon saying ti - t ho is phy 	14iy very 1eik, Du 

;tthi3r-oin fEa'in1 	lot of urobirn. 

A 	•. 

(S  

• 	 In view of this ytt ro re ct 	to .arrcngc, for 
iedicl 

 
Ekamination of Siri flitvx. (umar hrmt by 

	

cdcJ 	 Ti t/iJnfitcrLjfjcatc in his 

	

voiure 
	th-.t nces't 	action moy, b thkrrn fran our cid. 

	

-•.. 	

.: 	

S. . 	 . 

iij. 	
..,4•' 	•0 	 (I-' 

S M.  ) 	S  I 	 I Sr. T)ME (ii1)/ 11CC 
. S-I 	 _--- ______• 

'4/" 	'Al' 	•• 	,• 	S 	 .• 

	

•r; 	 JI. 	
•: 	 .5 

Q 

	

I 	
I 

.5 	iiJii• 

Si 

IJ • 	$ (/V 	J. 

;"• 	1  

p •,i..• 

I 

I , 	 V 

I1 

• 	. 	: 
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' 	r ä u Lri 1P a 	 '-j Limt GP 7'j '11 

2 	
O11lt)tij 

I 

TO 

subs 	c±c 	r ra1nn of, r1n 	1mr Sh 
r/Pcon t'ndcr '3 j , .Lh1O/I.1acel/GC0 

rec -Your. LIN, 	SDIL/D//3L'tI,Dt 21O'Yi14 

S 

	

	 In ternv of yo ir letter undor rcfronce 	it a 

 Orul YOU LJ3LipI K1mr S hin rm, E/Pcicn t t nchol 

being r de tpQruy UIYPTT for 	rp)nthr' 
.Hi 

niy b c3 Lrc' 'tcd t 	ei. t to 3rD'iO/WC.0 wi Ui ick 	nci 

II 	 , i ctug 	vndr'r rztck Y Lt 	 - 

• 

/ 

• • 	.111 

241  Sri A Khh 	Picir/D/ic 

S 



N F.RAIL\V.\Y 

ANXUR 

In terms of' rule 30 I (1) on Indian Railway Establishment code Vol: I the 
services of' Shri Vinod Kumar Sharma Sub linergency Pcon in scale Rs. 25.S0-

3200/- attached to Sr. DME/DsIINGC is hereby terminated w.e.1 19.122001 (FN) 
with 14 (lays pay in lieu of 14 days notice. 

This issue has the approval of competent ;uthority. 

S.P. Semzupta) 

APO/l!/LMG. • 	
for DivnlRly. Manac.cr (P). 

N,F. Railway, Lumdin ( 

No E/2S3/I)/M/l Peon (loose) 	 Dated: 1%. 12.200. 

Copy forwarded lr information & necessary action to 

• 	(i) 	l)RM (P)/LMG, TSK, 	 . 
(ii)  

Sr l)ME/D/NG('. in rc1erenc.cto his NOTE No.E/2R3/D/MIE.Peon 
(Loose) dtd. 0.I2.200l. 

	

'iv) 	('()S/GIDINGC. He may obtain acknowlc.dQcment from, ShriVinod 

KrSharm Sub-F.mergcny Peon (in duplicate) afle Jr. tire 

Ierniination notice and the same macbc  stihniie to APO/Il/IXIG ir 

reord. 

	

) 	MS/l('/NGC Name of Sun ViodKrSharmamay be deleted It om the 

sickfist today itself as his services Will be terminated in the forenoon 

	

•i 	oil 9. 12 2001. 

	

/(Vi) 	Shri VinodKr Sharma, (through COS!GIDINGC) may draw the 

payment of 14 days wages in lieu of 14 days notice from Cash 
Office/GHY. The bill has been. passed under AD No. 49ES dtd. 

13 122001 and ('07 No05/06dtd 1412.2001. 

/ 7 
• / 

for Divnl,RLy. Manager.(I'), 

N.F. Railway, Lurnding. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. : 3UWAHAiI BENCH 

0. A. No. 54/2002 

Vir,od Kumar Sarma 

... Applicant 

versus 

Union of India & Ors. 

..,Resondents 

Written 	statements 	on 	behalf 	of 	the 

Respondents 

The answering Respondents 

beg to state as follows 

That the answering Respondents have gone through the 

copy of the above OA and have understood the contents 

thereof. Save and exc-ept the statements made in the 

said OA which are specifically admitted herein below,  

other statements made therein are categorically denied. 

Further the statements which are not borne on records 

are also denied and the Applicant is put to the 

strictest proof thereof. 

That with regard to the statements made 	in 

paragraphs 4.1 and 4,2 of the OA, the answering 

Respondents do not admit anything contrary to the 

relevant records. 

That with regard to the statements made 	in 

paragraph 4.3 of the OA, it is stated that the 

Applicant 	was temporarily engaged 	as 	Substitute 



i) 

• 1/ 

- 	 - 

emergency peon. It was not a permanent and/or regular 

appointment pursuant to any selection.. As per clause 3 

of the order of appointment his such service was for a 

period 3 months and was liable to be e>tended on 

receipt of report/certificate of the controlling 

officer about the satisfactory services. 

4. That with regard to the statements made in paragraph 

4.4 of the OA, it is denied that the Applicant 

continued to work to the satisfaction of his superiors. 

The performance of the Applicant was not found 

satisfactory 	and because of 	his 	un-satisfactory 

	

- 	service 	the 	required 	certificate 	regarding 

satisfactory service performance was not issued. He was 

	

- 	advised orally on several occasions to improve in his 

	

• - 
	service performance. 

	

• 	5,'That the answering Respondents categorically denied 

,'thetaternents made in paragraph 4.5 of the OA and the 

/ Aplicant is put to the strictest proof thereof. The 

	

7 	Applicant neither took any sick memo from the office as 
required in case of any illness nor did he approach the 

	

/ 	senior DME/D apprising him about his alleged illness.: 

/ The Applicant was never asked to prepare breakfast and 

he had never been forced to work when he was in any 

difficulty. It is really unfortunate that the Applicant 

could go to the extent of making a false statement only 

with the view to make out àtase and draw sympathy of • 

this Hon.hle Tribunal. The Applicant was never meted 	• 

out with any threat as alleged by him. 

6. That the answering Respondents categQricaily deny .... 



the averments made in paragraph 4.6 of the DA. He was 

directed to Central Hospital, Maligaon for, special 

medical examination on 22.10.2001 vide letter No. 

SDME/D/SS-3/Pt,I dated 22.10.2001 based on MD/Central 
--. 

Hospitai/MLGs Letter No. H/0-4/MD dated 8.10.2031. Be 

- 	 ( 

it further tated here that the statement made by the 
/.. 

Applicant that he went back to Lumding and resume 

:duties under Respondent No. 3 is incorrect inasmuch as 
1' 

the Respondent N. 3 viz. the Senior DME/D/NGC is at 

New Guwahati. 

7. 	That with regard to t h e statements made 	In ' 

paragraph 4.7 of the OA, the answering Respondents-deny 

the allegations made therein. It is stated that the 

order of termination was served on the Applicant, on 

19.12.2001 and not on 18.12.2001 as mentioned by the 

Applicant. He was not shunted out by any Gate Keeper as 

alleged by the Applicant. There was also no scope for 

the same as there is no Gate Keeper. Thus the 

statements made by the Applicant is entirely false. 

B. 	That with regard to the statements made 	in 

paragraphs 4.0 to 4.11 of the OA, while denying the 

contentions raised therein, the answering Respondents 

state that the services of the Applicant has been 

terminated with effect from 19.10.2001 with 14 days pay 

in lieu of 14 days notice as per Rule. His service has 

been ter'minated on ground of unsatisfactory service and 

as per,  terms of appointment. Because of such 

t.nsatisfactory service, the certificate of performance 

certifying satisfactory service could not be given 

and/or was withheld enabling the Applicant to improve 

a 



his performance. However, there was no improvement and 

eventually the impugned action hadto be resorted to. 

• 	Even otherwise also, the Applicant being only an 
V 	

emergency peon and that too a substitute, he does not 

have any right to continue in service. By the very 

nature 	of 	his 	appointment, 	it 	was 	temporary = 

• for VVa period of three months only, the extensions 

thereto - depending upon satisfactory performance of. 

	

V 	service. 

V 	9 	That the answering Respondents submit that the 

V 	impugned order of termination being 	an order of 

termination sympliciter, no interference is called for 	•..... 

to the same and the Applicant i not entitled, to . the V 

reliefs sought for in the OA. The answering Respondents 

	

V' V, 

	 crave leave of the Honbie Tribunal to refer and rely. 

upon the Rules and Regulations holding the field at the .. 

time of hearing of the OA and to produce the records. . . 

13. 	That the answering Respondents submit that the 

instant OA has been filed entirely on a wrong notion. ...... . 

of the matte and the same is not maintainable. None of 	• 

the grounds urged by the Applicant in support • of his 	.7 ... 

case is sustainable and the Applicant is not entitled • • 

to any reiief. No any material has been furnished • • 

towards 	attributing malafide against the Respondnt 

No.3.  

11. That under the facts and'circumstances stated above 

the instant OA is not maintainable and 'iable to • be • 

dismissed with cost. 



VfiFICAT TON 

I 	Shri 	t,.I NJ IV aged about 	- years, 

Ofl Of __H.$A 	1A "JA, 
.o 

resident of M4irr, 

Guwahati-li, 	presently working 	as 

_ 	N.F.Railway do hereby 	verify 

and 	state 	that 	the 	statement made 	in 	paragraphs 

are true to 	my 	knowledge 	and 

those 	made 	in 	paragraph ? 	 being 

1• 	 matters 	of records are true to my information 	derived 	-• 

therefrom, 	which I believe tobe true and the rest 	of 

my 	humble submissions before this .Honble Tribunal 	I 

• 	am 	also , 	authorjsed 	to 	competent 	to 	sign 	this 

• 	.. 	verification on behalf of 	all 	the Respondents 

And 	I sign this verification on this t3th day 	of 

May 2002. 

Deponent 



) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 ' \Z 

In the matter of 

O.A. No. 54 of 2002 

Shri Vinod Kumar Sharma 

VS 

Union of India & Ors, 

In the matter of 

Rejoinder submitted by the 

applicant in reply to the written 

statement submitted by the 

Respondents 

The applicant above named most humbly and respectfully begs 

to state as u rider 

1,. 	That the applicant categorically denies the statements made 

in paragraphs 3 and 4 of the written. atement and begs to 

state that though the applicant was initially appointed as 

Substitute Emergency Peon for a period of three months, but 

his terms of services were extended subsequently beyond three 

months due to his satisfactory performance only and at no 



point of time he was advised to improve his performances as 

:Btated by the Respondents which is a false statement. 

2. 	That with regard to paragraph 5 of the written statement the 

applicant begs to submit that he fell sick on 6,10,2001 and 

as such he could not prepare the Breakfast for Rpondent 

No.3 or could not go to the market when he was threatened by 

the said Respondent of being thrown out of job. 

3., 	That the applicant denies the statements made in paragraphs 6 

of the written statement and begs 'b state that as directed, 

the applicant duly reported to the Central Hosp:ital, 

Maligeon, where he was examined by the Doctor and a medical 

certificate was issued declaring the applicant u-i% for three 

months vide letter dated 01,11.2001 (Annexed as page B to 

the Original Application). The applicant therefter obtained 

the required S:ick'memo and observed the formalities for being 

enlisted in the Sick list as per the procedure. But meanwhile 

the applicant was kept engaged in his normal duties as usual 

by the Respondent No.3 even during his period of sickness and 

the contained to attend all his duties including personal 

services to the Respondent No.3 as Lisual till the date of 

his termination when he was driven out from the Bungalow by 

he Respondent No..3. Paradoxically, when he was sick and was 

term:inated after he recovered from his illness following 

I  completion of treatment and when he was still under the sick 

list for three months as per direction of the Medical 

Director, Central Hospital. 

4.. 	That the applicant categorically denies the statements made 

in paragraph 7 and 8 of the written statement and begs to 
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submit that the irJtial terms of services of the applicant 

was extended on the basis of his satisfactory performance 

<n ly and the order of terminatbn of his services was issued 

as a punitive measure only in order to satisfy the personal 

grudge of Respondent No3 who after the issuance of the 

order of termination did not even allow the applicant to 

enter into his off ice and the applicant was shunted out by 

the Gate Keeper under the instructions of the Respondent No3 

which itself bears the testimony of the attitude of the 

Respondent No..3 towards the applicant.. 

S. 	That the applicant categorically denies the statements made 

in paragraphs 9,10, and ilof the written statement and begs 

to state that the order of termination being on grudging 

motive and with malafide intention the applicant is entitled 

for the reliefs sought for in the application. Further, the 

grounds shown in the O.A. are full of justification and 

having force of law and as such the application is full of 

merit.. 

6. 	That in the facts and circumstances stated above, the 

application deserves to be allowed with costs. 
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VERIFICATION 

. Sri Vinod Kumar Sharma., Son of Late Kalika Sharma aged about 

..yeas, Resident,, of Gr. No, 750(G).,South Hill Colony., Lumding 

Distriót Naqaon Assam, do hereby verify that the statements made in 

Paragraph 1 to 6 of this re.loinder are true to my knowledge and I have 

not suppressed any material fact. 

And I sign this verification on this'the , , 	 .day 

of June., 2002. 

\ro 	Jtl&L cILY2r 


